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D. Purkayastha, JM ™

.Mr. Bag,'ld. counsel 'a—longwith Mr. Chatferjee, Id. counsel,

appearing on behalf of the respondents submits that the i.nstan}:‘application‘ . ;

is not sustainable in view of the fact\that this Tribunal by an order dated

22,497 passed in O.A. 77/1997 has directed the responden/t' authorities

to keep vone'post of ALO vacant till .disposaliof the application. Hence

the applicant has come before this Tribunal in pursuance' of the fresh

notification dated 20.5.99 (Annexure-A/3 to the application) seeking interim 4[
‘order for restraining the respondénfs from filling . up the said post -in '%
AN
pursuance of- the said notificiation dated 20.5.99. We find that the
: Q1 e ik dee ’
applicant's interest “veWlade protected by an order dated 22.4.97 passed N

by this Tribunal. On a query, the respondents submit that one post of -

A.L.O. is lying vacant. Thereby the applicant's interest has élready been

" protected by granting stay. Heard applicant ‘in person. It appears from !

the notification dated 20.5.99 that the applicant was further directed

to abpéér in the test without prejudice to the rights and contents as

stated in the O.A..77/97. M.A. stands disposed of accordingly.
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No order is passed as to costs. -
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